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PART III 
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GOVERNMENT OF JAMMU AND KASHMIR 
CIVIL SECRETARIAT—DEPARTMENT OF LAW, JUSTICE AND 

PARLIAMENTRAY AFFAIRS. 

Jammu, the 16th December, 2025. 

The following Ordinance as promulgated by the Lieutenant Governor 
on 16th December, 2025 and is hereby published for general 
information :- 

THE 
JAMMU AND KASHMIR JAN VISHWAS (AMENDMENT OF 

PROVISIONS) ORDINANCE, 2025 

(Ordinance No. I of 2025) 
{16th December, 2025} 

Promulgated by the Lieutenant Governor in the Seventy-sixth Year of 
the Republic of India. 
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      An Ordinance to amend certain enactments of the Union territory of 
the Jammu and Kashmir, for decriminalising and rationalizing offences to 
further enhance trust-based governance for ease of living and doing 
business.  

Whereas, the Legislative Assembly is not in session and the Lieutenant 
Governor is satisfied that circumstances exist which render it necessary 
for him to take immediate action. 

Now, therefore, in exercise of powers conferred by section 52 of the 
Jammu and Kashmir Reorganization Act, 2019 (Act No. 34 of 2019), the 
Lieutenant Governor of Union Territory of Jammu and Kashmir is pleased 
to promulgate the following Ordinance :— 

1. Short title and commencement.— (1) This Ordinance may be 
called the Jammu and Kashmir Jan Vishwas  (Amendment of Provisions)  
Ordinance, 2025. 

(2)  It shall come into force on the date of its publication in the Official 
Gazette.   

 2. Amendment of certain enactments.— The provisions stated in 
column (5) of the enactments mentioned in column (4) of the Schedule 
appended are hereby amended to the extent and in the manner mentioned 
in column (6) thereof. 

3. Savings.— The amendment by this Act of any enactment shall not 
affect the validity, invalidity, effect or consequences of anything already 
done or suffered, or any right, title, obligation or liability already acquired, 
accrued or incurred or any remedy or proceeding in respect thereof, or any 
release or discharge of, or from any debt, penalty, obligation, liability, 
claim or demand, or any indemnity already granted, or the proof of any 
past act or thing ; 

nor shall this Act affect any principle or rule of law, or established 
jurisdiction, form or course of   leading, practice or procedure, or existing 
usage, custom, privilege, restriction, exemption, office or appointment, 
notwithstanding that the same respectively may have been in any manner 
affirmed, or recognized or derived by, in or from any enactment hereby 
amended ; 
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nor shall the amendment by this Act of any enactment revive or restore 
any jurisdiction, office, custom, liability, right, title, privilege, restriction, 
exemption, usage, practice, procedure or other matter or thing not now 
existing or in force. 

 
                 LIEUTENANT GOVERNOR 

 
________ 

 
                                                                                                           
Sd/- 

 
ASHISH GUPTA, 

                                       Special Secretary to the Government, 
Department of Law, Justice and PA. 

 
 

________ 
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ar

tm
en

t 
of

 
Fo

re
st

, 
Ec

ol
og

y 
an

d 
En

vi
ro

nm
en

t. 
2.

 
 E

ve
ry

 a
pp

ea
l 

sh
al

l 
be

 f
ile

d 
w

ith
in

 s
ix

ty
 d

ay
s 

fr
om

 t
he

 
da

te
 o

n 
w

hi
ch

 th
e 

co
py

 o
f t

he
 

or
de

r 
m

ad
e 

by
 

th
e 

ad
ju

di
ca

tin
g 

of
fic

er
 

is
 

re
ce

iv
ed

 
by

 
th

e 
ag

gr
ie

ve
d 

pe
rs

on
. 

3.
 

 T
he

 
A

pp
el

la
te

 
A

ut
ho

rit
y 

m
ay

, a
fte

r g
iv

in
g 

th
e p

ar
tie

s t
o 

th
e 

ap
pe

al
 a

n 
op

po
rtu

ni
ty

 o
f 

be
in

g 
he

ar
d,

 p
as

s 
su

ch
 o

rd
er

 
as

 i
t 

th
in

ks
 f

it,
 c

on
fir

m
in

g,
 



 
12    The J&K Official Gazette,16th Dec., 2025/25th Agra.,1947  [No. 38-1 

m
od

ify
in

g 
or

 se
tti

ng
 a

si
de

 th
e 

or
de

r a
pp

ea
le

d 
ag

ai
ns

t. 
 

4.
 

 W
he

re
 a

n 
ap

pe
al

 is
 p

re
fe

rre
d 

ag
ai

ns
t 

an
y 

or
de

r 
of

 
th

e 
A

dj
ud

ic
at

in
g 

O
ff

ic
er

, i
t 

sh
al

l 
no

t 
be

 
en

te
rta

in
ed

 
by

 
th

e 
A

pp
el

la
te

 
A

ut
ho

rit
y 

un
le

ss
 

th
e 

pe
rs

on
 h

as
 d

ep
os

ite
d 

w
ith

 
th

e 
A

ut
ho

rit
y 

te
n 

pe
rc

en
t 

of
 

th
e 

am
ou

nt
 

of
 

th
e 

pe
na

lty
 

im
po

se
d 

by
 t

he
 A

dj
ud

ic
at

in
g 

O
ff

ic
er

.”
 

 
  


